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(e) and (f) No such instance have come to notice where 
exgratia relief has been drawn but not paid to migrants.

Declaration of Backward Area

152. COL. (RETD) SONARAM CHOUDHARY: Will the 
PRIME MINISTER be pleased to state:

(a) the name of the districts and area of Rajasthan 
declared backward during last three years;

(b) reasons for not declaring areas as backward 
where majority of the people live below poverty line;

(c) whether Barmer and Jaisalmer district of West­
ern Rajasthan also fulfil all the conditions for declaring them 
as backward area;

(d) if so, whether the Government intends to declare 
Barmer and Jaisalmer districts as backward areas; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION 
(SHRIMATI RATNMALA D. SAVANOOR): (a) to (e) The 
Finance Act, 1994-95 provides for 100% tax holiday for 
initial five years in case of industrial undertakings located 
in notified industrially backward districts, if the undertakings 
begins to manufacture or produce articles or things or to 
operate its cold storage plant or plants from 1.10.1994 to 
31.3.1999. This tax holiday is provided under Section 80- 
IA of the Income-tax Act, 1961. Two study groups were 
constituted in the Ministry of Finance for identification of 
industrially backward districts for the purposes of granting 
100% tax holiday under section 80-IA of the Income-tax Act. 
These study groups submitted their reports in 1994 and 
1996 respectively. The reports of these groups are undar 
consideration of the Government for notifying the industrially 
backward districts of the country.

Scholarship to Foreign Students

153. SHRI ANNASAHIB M.K. PATIL: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government have worked out a 
comprehensive plan to provide educational facilities to 
expand, strength and re-structure the present scheme for 
providing opportunities and scholarships to foreign students 
from neighbouring/developing countries as part of the 
strategy of strengthening friendly relationship through ICCR;

(b) if so, the details thereof;

(c) the plan and estimate of funds earmarked for the 
Implementation of the project provided to ICCR for the 
scheme;

(d) whether performance under the scheme has 
been reviewed objectively; and

(e) if so, the details thereof and the action plan for 
the year 1997-98?

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI KAMALA SINHA): (a) Yes, 
Sir.

(b) The ICCR offers around one thousand scholar­
ships for foreign students to study in India broadly under 
three categories: (I) General Cultural, (H) Cultural Exchange 
Programmes, and (iii) Special Schemes for selected 
neighbouring countries. In an effort to provide greater 
opportunity to students from neighbouring countries since
1996-97,25 more scholarships are being offered to Nepalese 
students under the Silver Jubilee Scholarship Scheme.

(c) A total expenditure of Rs. 8.5 crores has been 
spent on these scholarship schemes. The details are as 
follows:

international Students Division-Welfare Activities for 
Foreign Students

(Figures in Lakhs of Rupees)

I. Scholarship Schemes 1996-97

1. General Cultural 
Scholarship Scheme 150.00

2. Commonwealth 40.00

3. Cultural Exchange 
Programme 250.00

4. Reciprocal 1.00

5. Sritankan Nationals 54.00

6. Mauritius 45.00

7. Bangladesh 130.00

8. ICCR Scholarship 20.00

Total Scholarship Schemes 690.00

II. Welfare Activities 
for International 
students 35.00

III. Scholarships under 
Aid-Nepa! & Silver 
Jubilee Schemes 50.00

IV. Scholarship under 
TCS of Colombo Plan 
Scheme 45.00

(d) and (e) There are several ongoing & periodical 
reviews under the various Committees of the ICCR including 
Plan of Action & Finance Committee, Governing Body & 
Office Bearer's Committee headed by the Vice-President of 
India who is ex-officio President of ICCR. Separately the 
Ministry of External Affairs reviews the performance of ICCR 
both as an annual status review exercise & on a long term 
In policy planning perspective.
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The ICCR’s Annual report which presently Is a part of 
MEA’s Annual Report is presented for review to Parliament, 
as also to the Standing Committee of the Ministry of 
External Affairs, The recommendations of the Parliament 
and Standing Committee are carefully adhered to.

Quality of Mineral Water

154. SHRI AJOY MUKHOPADHYAY : Will the Prime 
Minister be pleased to state :

(a) Whether the attention of the Government has 
been drawn to numerous complaints regarding the quality 
of 'Mineral Water* marketed by spurious agencies;

(b) Whether any standard has been fixed to ensure 
minimum content of specified minerals in the 'Mineral Water* 
available in the market;

(c) If so, the agencies through which the quality/ 
norms are being checked; and

(d) if not, the reasons therefor and the action being 
taken by the Government to check sale of ordinary drinking 
water at an exhorbitant price in the name of ‘Mineral Water*?

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA 
CHOWDHURY) (a) No specific complaint regarding market­
ing of mineral water by spurious agencies has been 
received from the Food Health Authorities of State/UTs 
administering the Prevention of Food Adulteration (PFA) Act, 
1954 Rules, 1995.

(b) Standards of mineral water prescribed under the 
provisions of PFA Act, 1954 & Rules, do not specify any 
minimum limit of mineral content varies from source to 
source. However, the standards for mineral water as per 
the Prevention of Food Adulteration Rlue, 1955 are given 
in the attached statement.

(c) and (d) The Food (Health) Authorities of States/UTs 
have been requested to keep a vigil on quality or mineral 
water sold in the market.

Statement

2A.32—Mineral Water :

1. Natural Mineral Water means the mineral water 
obtained directly from potable natural or drilled sources like 
spring, artesian well, drilled well or from an underground 
formation and not from public water supply. It shall be free 
from dirt, foreign matter or any other ingredients injurious 
to health. It shall not be transported in bulk container for 
packaging or any other processing before packing.

2. Fortified mineral water means the water derived from 
any source of potable water which may by blended, treated/ 
fortified with mineral salts.

In Mineral water shall be packed in clean and sterile 
containers.

3. Mineral water shall also conform to the following

standards namely :

Turbidity (not more than) (NTU) 5

Total dissolved solids

(not more than) mg/1 1500

PH Value 6.5—8.5

Copper (Cu)—mg/1 (not more than) 1.0

Iron (as Fe)—mg/1 (not more than) 0.3

Nitrate (as NO 3)—mg/1 (not more than) 45

Residual Free Chlorine,—mg/1 (not more than) 0.2

Fluoride (as F)—mg/1 (not more than) 1.5

Mercury (as Hg)—mg/1 (not more than) 0.001

Cadmium (as Cd)—mg/1 (not more than) 0.01

Arsenic (as As)—mg/1 (not more than) 0.05

Cyanide absent

Lead (as Pb)—mg/1 (not more than) 0.05

Mineral Oil absent

Chromium (as Cr)—mg/1 (not more than) 0.05

Chlorides (as Cl)—mg/1 (not more than) 200

Sulphates (S04)—mg/1 (not more than) 250

Alkalinity (as HCOd)—mg/1 (not more than) 600

Yeast & mould count absent

E.coli absent

Salmonella and Shigella absent

Clostridium Welchi, C. Botulinum absent

Bacillus cereus absent

Vibreo cholerae and V. Parahaemolyticus absent

[Translation]

Conversion of DDA Flats

155. SHRI JAY SINGH CHAUHAN: Will the Minister 
of URABN AFFAIRS AND EMPLOYMENT be pleased to 
state :

(a) whether DDA flats are being converted into 
commercial buildings by the flats owners;

(b) if so, the details thereof;

(c) whether due to this illegal construction DDA Flats
have lost their original shape;

(d) if so, the details thereof; and

(e) the steps taken or proposed to be taken by the 
Government in this regard?


